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©® AMTEK AUTO TAKEOVER

SC drops contempt case

NCLT rejects pleas seeking

copy of Jet resolution plan ™

THE WATEHBASE LIMITED
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INDU BHAN
New Delhi, February 23

THE SUPREME COURT on
Tuesday dropped the contempt
proceedings initiated by lenders
of bankrupt Amtek Autoagainst
US-based hedge fund Deccan
Value Investors (DVI) on the
condition that it does not raise
the' j

The SC said DVI “shall not
set up a plea for force
majeure in the
proceedings which are
pending before the
NCLAT.."
I

AmtekAuto’slenderwanted

the National Company Appel-
late Law Tribunal (NCLAT).

The NCLAT s hearing DVI’s
appeal against approval
granted to its bid for takeover
of theauto parts maker.

‘The apex court also rejected
DVPs application for rectifica-
tion, terming it to be “an
attempt torenege from the res-
olutionplanwhichit submitted
and toresilefromitsobligations.
Thisis adevious attempt which
must bedisallowed,”it said.

DVItobe for trying
towriggleout of i igationto

In 2019, UK-based Liberty
House, which had been the suc-
cessful bidder, had backed out
citing technical reasons.

A bench led by Justice DY

PRESS TRUST OF INDIA/
Mumbai, February 23

THE NATIONAL COMPANY
Law Tribunal (NCLT) on Tues-
day rejected applications filed
by various parties seeking a
copy of the resolution plan
submitted by winning bidder
Kalrock-Jalan Consortium for
ded Jet Airways.

the contempt petition filed by
the Committee of Creditors,
held that “it is not expedient in
the interest of justice to pursue
the contempt proceedings,
which stand dismissed” subject

acquirethebankruptautoparts
maker after emerging as the
successful resolutionapplicant.
DVI’s ¥12,700-crore bid was
approved by NCLT, Chandigarh,
onJuly9,2020.However,the US
firm had challenged it in the
NCLAT by invoking the force
majeure clause during the pan-
demic, which had drastically
altered the financial calcula-
tions that formed the basis for
its previous offer.

to the condition that DV1“shall
not set up a plea for force
majeure in the proceedings
which are pending before the
NCLAT in appeal against the
orderofthe NCLTapprovingthe
resolution plan”.

Amtek Auto, which owes
%12,800croretobanksand oth-
ers,featuredon thefirstlistof 12
companies referred by the RBI
to nitiate insolvency proceed-
ingsin2017

‘IT sector sees sequential growth in hiring in Jan’

PRESS TRUST OF INDIA
Mumbai, February 23

INDIA'S IT SECTOR is experi-
encing a sequential growth in
hiring since the lockdown in
2020,witnessing 39% growth
injob postingsin January com-
pared to the previous month,
according toareport.

The IT sector was followed
by BPO (10% growth) and
banking (6%),accordingtothe
report by job site SCIKEY.

Job postings have seen a
significant rise in several
metro cities, including Ben-
galury, Hyderabad, Pune and
Delhi, accounting for more
than 50% jobs in the sector in

January 2021, it added.

The report by SCIKEY Mar-
ket Networlk has analysed data
from over 15,000 job postings
across India.

Further, the report revealed
that Bengaluruand Hyderabad
arethe highest paying cities for
IT jobs in India for the salary
bracket of ¥25 lakh or more.

The pleas were dismissed
by the Mumbai bench of NCLT
chaired by Mohammed Ajmal
and V Nallasenapathy. On
Monday, the tribunal had also
rejected applications of five
employee unions to see the
resolution plan.

In January, the Jet Airways
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Kofak Miahindra Finance Lid, Mumbai

Engineers Workers Association
had filed an application in the
NCLT to expedite the insol-

anon Kania Shama, Defl

Rajeev C Patel, Misrial K yott, Hyderabad 00066447

vency processof t
airline. The application had
urged the tribunal to hear
applications it deems neces-
sary tocomplete the Corporate
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By ordr of the Beard
chuthan

Place : Chennai 5
Gompany Secielary & Complance Officar

Dats. + 23 February, 2021

Process,
thedelayof which will cost fur-
therloss to the company.

Closure notice to UPL plant in
Gujarat after fire, blast kill 2

FE BUREAU
‘Ahmedabad, February 23

THE GUJARAT GOVERN-
MENT isstied a closure notice
to UPL’s plant in Bharuch dis-
trictlateon Tuesdayafterafire
and explosion at the plant.
The incident occurred in
the early hours of Tuesday at
Unit 5 of UPL’s Jhagadia plant
in Bharuch district.As per offi-
cial sources,at least two people
died, 20 were injured and five

are still missing.
closure notice for the

entire plant has been issued,
said an official with the Direc-
tor Industrial Safety and
Health, adding that operating
the plant is a safety risk.

UPLsaid inastatement said
that there was a fire followed
by an explosion at approxi-
mately 1:35 am at one of its
plants.The plant had been shut
since February 5 for its annual
boilerinspection.

el BNP PARIBAS
MUTUAL FUND

Investment Manager: SNP Paribas Asset Management India Private Limited (AMC)
Corporate Identity Number (CIN): UBS2311MH2003PTC142972

Registered Office: Crescenzo, 7 Floor, G-Block, Bandra Kurla Complex, Bandra - 400 051

Website: www bnppariasmfin « Toll Fre

NOTICE CUM ADDENDUM NO. 06/2021

Notice cum Addendum to the Statement of Additional Inform: (SAl) of BNP Paribas Mutual Fund
{the Fund):

Investors are requested to note that M. yothi Krishnan, Head - Compliance,
Assel Managem Private Limited (AMC) has ceased to be associated
Persannel of the AME t from February 24, 2021

Note: This Natice eum addendum forms an integral part of the SAl of the Fund. AL other terms and conditians
mentioned i the SAl remain unchanged

For BNP Paribas Asset Management India Private Limited

{Investment Manager to 8N Paribas Mutual Fund)

East, Mumbal -

4l & Secretarial, BNP Paribas
the organisation and Key

S/ Date
Authorised Sigratory
MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,

READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

: February 23, 2021

Place : Mumbal

POST OFFER ADVERTISEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

MEHTA HOUSING FINANCE LIMITED
IN. TERMS OF REGULATION 15(12) OF BOARD OF INDIA
I'HONS NﬁANDSUBSEQUENTAMENBMENTSTHEREOF
Registered Office; 004, Law Garden Apartment, Opp. Law Garden, Elisbridge. Atmedabiad 380008, Gujarat, India.
Tel. Ho. : +91-79- 26565566,
E-mail:

i Website; .
Cnrpmlh Identification Number : LBS910GJ1593PLCO20699

This Post Offer Advertisement is being issued by Kunvarji Finstock Private Limited (‘Manager to the Offer’) on behalf of
M. Pankajkumar Ranchhoddas Ruparel (*Acquirer 1), Mr. Vishal Ruparel (*Acquirer 2°), Mr Ruparel Shyam Parkajbhal

-—
B

BURGER KING INDIA LIMITED
{Formery known as Burger King India Private Limited)
Registered and Corporate Office: Unit Nos. 1003 To 1007, 10° Floor,
Mittal Commercia, Asan Pada Rd., Chimatpada, Marol, Andherl (E),
Mumbal, Maharashira - 600059 T ‘91 22 7183 3000
E-mail:
Corporate Identity Number: UEﬁZﬂdMH?ﬂ‘SFLE?‘Q‘iEE

Members are hereby informed that pursuant ic Section 110 read with Section
108 of the Companies Act, 2013 (‘the Acl’), Rule 22 and Rule 20 of the

@ 108! il

IDBI Asset Management Limited
CIN: UB5100MH2010PLC199319
Registered Office: IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
rporate Office: 4" Floor, IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tol: (022) 5644234]0 Fax: Website: www. E-mail:

cain

NOTICE CUM ADDENDUM NO. 28/2020-21

Change in address of Official Point of Acceptance
Investors are requested 1o take note of the change in address of the official point of acceptance (*POA’) of
the schemes of IDBI Mutual Fund as undar

Financial Express (Gujarat) {Ahmedabad Ediion) and Pratahkal (Marathi) (Mumbai Edition]. Subsequently, a Pre Offer
Advsrttwmem and Corrigendum fo the Detailed Publc S'atemw!l was published on Thursday, January 21, 2021
( in ichihe

1. | Name of the Target Company
7| Name of the Acquirers

Wehia Housing Finance Limied

¥ M PankajeUmar Ranchhnoadas Ruparel ["Acquirer 17

» Mr. Vishal Ruparel (*Acquirer 2°);

» . Ruparel Shyam Parksjshai (“Acquirer ) and

» M. Ruparel Pankajumar Ranchhoddas (HUF) (“Acquirer 4°).

[“Acqulms Jand Ws Rupare\?ankaji(umgr%nmhcﬂuas {HUF) ("Acquirer 47) in connection with the Open: Offer macle 5 Location Current Address New Address Effective Date
Faca Value ol Rs, 10-sach (*Eauity Sharss")of he Target Company at &m;gn‘lﬁs {Managemont and Adminsiato) Rules, 201, Reguialon ;ga! A

R 01 per Exulty Share, oposeniing 26% ol e Equty Share apiaofh Torget Company "Ofer).incomplancorh | || S isting Feuiaons) and Secelarial Sandads on Geres Meeing KFin Technologles Pyl Lid., e

Aegulaton 13 (12) of Securbes and Exch of Shares and Takeovers) Regulations, (1552 sued by i s of Compeny Saelares of ot Mo 12012 Baoil Towers. | Basine 581 Ban . Mok

2071 and ihereoi. The Detailed (DPS) pect o the Open re-emactment(s) thereat for the llmabmgm force), fraltinkie i %€ | Near Tower Clock,

Offer was made on November 12, 2020, Thursday in [Engtish) (Al Editi Jansatta (Hindi) (All Edibions), General Circular No. 14/2020 dated April 08, 2020 read with General Gircular Ananthapur - 515001

No. 17/2020 dated April 13, 2020, General Circular No. 2212020 dated June 15,
2020, General Circular No, 3372020 dated September 28, ZOZD and General

This Addendum shall form an integral part of Scheme Information Document / Key Information
of 3

Circutar No, Dacember 31, 20

Affars. Govemment of India (NMGA Circulars’), the Company s :.eeklng
apqrw\‘/.?; afits mambars by way of Pastal Balot Voting (only through remota &-
waling) for bruar
2021 tagether with the Explanatory Statement thereto,

The Gompany is pleased 1o offer its membars the facilty 1o cast their vote by
y Link Intime India Private
108 and

44 of th

ugl y
referedtoas “LIPL')

For IDBI Asset Management Limited
(Investment Manager 1o IDBI Mutual Fund)
Place : Mumbai Sdi-

Date : February 23, 2021 Company Secretary and Compliance Officer

Statutory Details: IDBI Mutual Fund has been sel up as a trust sponsored by IDBI Bank Limited with
IDE| MF Trusice Company Limited s the Truslee ( Truslee” under the Indian Trusts Act, 1862) and
with 1D

Li
110 of the Act read with the Rules framed thereunder
B Listi

71| Offer Price fin s Rs. 10 {(Rupse Ten only) Rs. 10 {Rupes Ten only)

There are no PACS in respect of fhis Offer with the Acquirers,
3. | Name of the Manager to the Gifer Kunvarj Finstock Private Limited
4. | Name of the Registrar to the offer Purva Sharegistry (India) Pt Ltd.
5. | Offer details
&) Dale of opening of the offer January 22, 2021, Friday
b.) Date of closing of the offer Febryary 05, 2021, Friday
4. | Date of Completion of Payment of February 22, 2021, Monday
Consideration and commurnicabian of 2021 Cut-offdate’).
Rejection/Acceptance
7. Detals of Acquisition;
8r. | Particulars Proposed in the Actual
No. Letter of Offer

The Company has on Tuesday, February 23, 2021 sentthe Postal Ballot Notice.
aniy by e-mail o those memberswho have registered their e-mail address with
their Deposilory Participant(s) (‘DPS") or with LIPL

in the Register of Members/ List of Beneficial Owners. as received irom
Depasitories i.e. Nalionel Securiies Depository Limiled ['NSOL') / Central
Deposliory Services (Indiz) Limited (‘COSL') s on Wednesday, February 17,

In accordance with the aforesaid MCA Circulars, physical copy of the Notice
along with Postal Ballot Form and pre-paid business reply envelope will not be
sent 1o the members for this Postal Ballol and the members are required fo

ITI
MuTuaL FunD

1 imited

Ivesment Marager for T Ml 1y

Reusiered Offc: Naman Mo,
o S g Mt bk

W wneiimlons
CIN: U6TLOOMHZI08PLEI 77077

NOTICE CUM ADDEN
TO THE SCHEME INF (‘SID')/KEY INFORMATION

NOTICE CUM

Members who have not registered thelr e-mail address and in cansequence
could not receive Bmporarily
get their email addresses registered with LIPL by ciicking the fink:
eqlemall_regislerhtmi in their website

in at the Invesior Ssrvmss . w hocsig i ek

multipfied by Offer Price per Equity Share) Thirteen Thousand Two Hundred only) | Feurteen Thousand only)

7.2.| Aggregate number of Shares fendered 801,320 Equity Shares’ 1700 Equity Shares ol
7.3.| Aggregate number of Shares accepted 5,01,320 Equity Shares* 1400 Equity Shares
74| Size of the Offer (Number of Equiy Shares | Rs. B0,13,200)- (Rupees Eighiy Lakhs | Rs. 14,000/ (Rupe:

(‘KIMY) OF THE SCHEMES OF ITI MUTUAL FUND AND STATEMENT OF ADDITIONAL
INFORMATION ('SAI') OF ITI MUTUAL FUND (‘THE FUND')

(i) Appointment of Key Personnel of the ITl Asset Management Limited:

Natice is heraby given that, Mr. Rohan Korde has been appointed as the Co-Fund Manager and Key
Personnel of Tl Asset Management Limited (ITIAML) with immediate effect, His brief profile & work
experience is given below:

7.5.| Sharehoiding of the Acquirers before
Public Announcament

@ Humber MNIL NiL
|| *% of Equity Share Capital NA NA.
756.| Shares agreed o be acquired by way of
Share Purchase Agreement ( SPA)

members are requested lo provide de?a\\s sudv as Name DPID, CI\BnL '\D‘
PAN,

form) and Name, Folic Number, Eerlll\:ate Rumber, PAN, mobia number and
H G format

{upto 1 MB) (For the members hang ‘shares in physical form]. In case of any

query, amember may send-an e-mail to RTA at mt.helpdeskiDlinkintime.co.in.

On submission of the shareholders detaits, an QTP will be received by the

shareholder which needstobe entered in the fink for verification.

The e-voliag panod commences on Wednesoay, Febnsary 24, 2029 at

* Number 2235814 2235614 115:00 AM. and ends on Thursday, March 25, 2021 at 500 PM. The remote
* % of Equily Share Gapital T254% 7254 % fing module shall be disabled for Dufing this period, the
7.7.| Shares acquired by way of Open Offer members of the Company holding shares, as on the cut-ofl date, heing
* Number 801320° 1400 Wednesday, February 17, 2021, may cast their vote by electronic means. Any
o % of Equity ShareCapital 26.00%" 0,05% fecipient of I
an the cutaff the Pastal
7.6.] Shares acquired after Detalled aniy.
Public Statement {DPS') The: 1o their share of the paid-up
© Number Nl Nil 5 thecutoff date.
% of Equity ShareCapital Ni Hil Thg Pnsma\ Ballot Notige, and manner of wonng pmss can be downioaded
« Price of the Shares acquired Not Applicable Not Applicable
19| Fond U SrarahoMng - ey M s & of kaliny S| Ko oll | X otP gty The Baav: o Disctos has apoointed Ms. :shl»rn Inamdar or failng her
Share Capital | Shares |Share Capitall || " hjohs P, M. Mohia & Mehis, g
30,36,934" 90565 220701 7256% a8 & Soniinb he postai balletand faie and
7:0] Pre & Post offer Shareholding Pre Post Pre Post transparent manner.
althe Pubiic Offer Offer Offer Offer The results of the voting by Postal Ballot wil be announced on o before
¢ | wiizes, | Saturday, March 27, 2021, The said resull of the Postal Ballo! along with the
::"TZE' s B o386 A0S S By Scrubnizers Repart wik also be Gisplayed on the Companys Wwebsite
Sl el 27.88% 146% 4% | 2742% and also on the website of Link intime India Privale

& ﬂa-]
| Masters in Management
Studies (Finance),
Bachelor of Commerce

[ 7 R e g
He has joined IT} Asset Management Limited
(ITIAML} in June 2019 and has over 17 years
of work experience in capital markets, His
focus has been on fundamental research on
investment ideas across various sectors and
industries.

Past Experience: September 2017 - May 2019
with BOB Capital Markets as Vice President
Research

February 2015 - August 2017 with Prabhudas
Lilladher as Vice President Research
February 2009 - February 2015 with Anand
Rathi Share & Stock Brokers as Vice President
Research

Mr. Rohan Korde
Co-Fund Manager
Age: 42 years

(iiy Penalties, Pending litigation or proceedings, findings of inspeclions or_investigations for which
action may have been taken or is in the process of being taken ulatory autl

Investors are requested to notethel the ex\sllr\ﬂ point no, 3 of Section V\ viz, “Penalties, Pending litigation

*Assuming iullacceptance in ihe Open Offer,
8} The Acquirers accepl full respansibilty for the information conlained in this Post Offer Advertisement and also for the
‘obligations under Regulations.

8)Acapy of this Post Offer d BSE Limited.

Capitalized ferms use in thi in, shall have the in
the Lettsrof Offer dispatched on January 15,2021,

Issued by the Manager to the Offer on behalf of the Acquirers

KUNVARJI FINSTOCK PRIVATE LIMITED
Block B, First Floor, Siddhi Vinayak Towers,
Qff 8. G, Highway Road, Mouje Makarba,
Ahmedabad, Gujarat - 380051

SEBI Reg. No. : MB/INMCO00 12564

Emall Id : trusha thakkar@kunvarji.com;
Website: ww.kunvari.com

Contact Person: Ws. Trusha Thakkar;

Tel. No. : 079 - BEEE9000

MANAGER TO THE OFFER

For and an behalf of tha Acquirers

Limited in) and shall be fo the Stock
Exchanges where: the Company's shares are listed iz BSE Limited
{www.bseindia.com) and National Stock Exchange of India Limited
{swww.nseindia.com) in accordance with the provisions of the SEBI Listing
Regulations. The resull of the Postal Ballol wil aiso be displayed al the
Registered Office af the Company

Resolufions passed by

been passed as I (he same have heen passed al a genersl meeting of the
members convened in that behalf, The resolution If approved by the requisite
‘majority of memibers by means of Postal Baliat, shall be deemed to have been
passed onthe lastdate of voting, |.e. Thursday, March 25, 2021

In case sharchoiders/ members have any queries regarding Postal
Ballot through remole e-vating, they may refer the Frequently Asked
Questions (FAQS') and InslaVole e-Voting manual available at
hitps:/instavate linkintime.co.in, under Help section or can contact Mr. Rajiv
Ranjan, Assistant WVice President - e-Voting, Link Intime India Private Limited,
C-101, 247 Park, LBS Marg, Vikhroli West. Mumbai -400 083 at +91 22 - 4918
6000 Extn - 2540 or at +31 22 - 4916 8000 Extn - 2505 or send an e-mail o
tie.c0.in

- S
M. Vishal Ruparel Mr. Rupare! Shyam Pankajbhal

“allthe e, Rupars! arid M/s. Ruparel Panksj Kumar Ranchhaddas (HUF}

. 2020 10 WY

have given
related to this Open Offer,
Dato: Fobruary 24, 2021
Place: Ahmedabad

For Burger King India Limited
(Formesly known as Burger King India Private Limiled)
Madhulika Rawat
Coripany Secsetary and and Campliance Officer
Place : Mumbal
Date : Febnaary 23, 2021

or findings of i r which action may have been taken or s in the

pracess of being taken by any regulatary au:»nmy inthe SID of all the schemes of Tl Mutual Fund be and

are hereby modified o read as follows, with immediate effect

3. betails of al enforcement actions taken by SEBI in the last three years and/ o pending with SEBI for

the violation of SEBI Act, 1992 and Rules and framed thare under i and/or
ndl/ o e/

# any,to which the Sponsor(s) and ar the AME and/ or the Board of Trustee /Trustes Gompany and or any

of the directors and or key personnel (especially the fund managers) of the AMC and Trustee Company

were/ are a party. The details of the violstion shall also be disclosed.

Securities and Exchange Board of India {SEBI) Issued a show-cause natice dated May 19, 2020 ("SCN") to

inter alia, Mr. Sudhir V. Valia (an Associate director on the Board of ITI Mutual Fund Trustee Private Limited)

(the “Noticee"), in his capacity as Whole Time Director of Sun Pharmaceutical Industries Lid ("SPIL) for

the alleged non-compliance with the provision of Regulations 4(2)(f), 23(2) and 23(4) of SEBI (LODR)

Regulations, 2015,

In this regard, a settiement Application was y the Noticee proposing amount

of T 37.41,000/- without admission or denial of the finding of the facts and conclusion of law in terms of

the SEBI (Settlement of Administrative and Civil Proceedings) Regulations, 2018 in respect of the SCN.

In connection with the' above, after receipt of the proposed settlement amount, SEBI has issued a

Settlement Order (Order No. SO/VV/AA/2020-21/4165 dated February 11, 2021) and has disposed off the

aforesaid adjudication proceedings initiated against the Moticee™

This Notice cum Addendum shall form an integral part of the SA, SID and KIM of schemes of T1 Mutual

Fund, as amended from time 1o time. All other terms and conditions as mentioned in the SAI, SID & KiM
shall remain unchanged

For Tl Asset Management Limited

(Iavestment Manager for IT| Mutual Fund)

Sd/-

Place . Mumbai George Heber Joseph

Date : February 23, 2021 Chief Executive Officer & Chief Investment Officer

Mutual Fund investments are subject to market risks,
read all related ly

financigle@ =r@ i o0 ©




